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the Table under sub-section (3) of
section 17 of the Export (Quality
Confral and Inspection) Act, 1963, a
copy each (in English and Hindi) of
the following  Notificationg of the
Ministry of Commerce:—

(1) Notification S.0. No. 764,

. dated the 21st February, 1976, pub-
“lishing the Export of Frog Legs
(Inspection) Second Amendment
Rules, 1976.

(ii) Notification S.0. No. 894(E),
dated the 28th February, 1976,
publishing the Export of Light En-
gineering Products, (Inspection)
Rules, 1976, .- .. - .

, (iii} Notification S.0. No. 977,
dated the 6th March, 1976, pub-
lishing the Export of Chrome Pig-

~ments (Quality Control and Ins-
pection) Amendment Rules, 1976,
[Placed in Library. See No. LT.
10546 /76].

Report of the Public Account Com-
mittee (1975-76)

SHRIMATI PRATIBHA SINGH
(Bihar): Sir, I beg to lay on the
Table a coy of the Two Hundred and
Fourth Report of the Public Ac-
counts Committee (Fifth Lok Sabha)
on paragraph 10 of the Report of the
Comptroller & Auditor General of
India for the year 1973-74, Uhnion
Government (Posts and Telegraphs)
relating to Expansion of Srinagar
Telephone Exchange,

iy

Reports and Minuteg of the Commit-
tee on the Welfare of Scheduled
Castes and Scheduled
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' SHRI BHAIYA RAM MUNDA
(Bihar): Sir, I beg to lay on the
Table a copy each of the following
Reports and Minutes of the Commit-
tee on the Welfare of Scheduled
Castes and Scheduled Tribes:
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Accounts Committee o8-

(i) Report of the Committee on
its visit to the Headquarterg Office
of the ©Punjab National Bank,
Parliament Street, New Delhi in
September 1975.

(ii) Report of Study Tour of
Study Group I of the Committee on
its visit to Bhopal, Jabalpur, Vara-
nasi, Lucknow and Hardwar in
December, 1975.

(iii) Report of Study Tour of
Study Group II of the Committee
on its visit to Bpmbay, Auranga-
bad and Manipal in December,
1975.

(iv) Report of Study Tour of
Study Group I of the Committee
on itg visit to Badli and Singhu
villages of the Union Territory of
Delhi and Industrial  Training
Institute, Pusa, New Delhi to
February 1976.

(v) Report of Study Tour of
Study Group II of the Committee
on its visit to Chandpur and
Chatesar villages of the Union
Territory of Delhi and Industrial
Training Institute, Curzon Road
and Arab-ki-Sarai in February,
1976. P

(vi) Report of the Committee on
its visit to certain DDA Colonies
and g @Girl’g Hostel in the Union
Territory of Delhi in March, 1976.

(vii) Minutes of the First to
Forty-third, Forty-ninth, Forty-
fourth and Fiftyfifth sittings of the
Committee.
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MR. CHAIRMAN: It seems to be a
Parliamentary Committee.

MESSAGE FROM THE LOK SABHA

I. The Gujarat State Legislature
(Delegation of Powers) Bill, 1976.

Assemb-
Duration)

II. The Kerala Legislative
ly (Extension of
Amendment Bill, 1976,

III, The Contempt of Couris (Am-
endment) Bill 1976,

SECRETARY-GENERAL: Sir, 1
have to report to the House the
following messeages received from

the Lok Sabha, signed by the
Secretary-General of ithe Lok
Sabha:—

RTINS SR

In accordance with the provisions
"of Rule 120 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, I am directed to in-
form you that Lok Sabha, at its
gitting held on the 29th March,
1976, agreed without any amend-
ment to the Gujarat State Legis-
Jature (Delegation of Powers) Bill,
1978 which was passed by Rajya
Sabha at its sitting held on the
25th March, 1976.

o

“In accordance with the provi'-
sions of Rule 120 of the Rules of
Procedure ang Conduct of Business

[ RAJYA SABHA ]
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in Lok Sabha, I am directed to in-
form you that Lok Sabha, at its
sitting held on the 29th March,
1976, agreed without any amend-
ment to the Kerala Legislative
Assembly (Extension of Duration)
Amendment Bill, 1976, which was
passed by Rajya Sabha at its sit-
ting held on the 25th March, 1976.”
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“In accordance with the provi-
siong of Rule 120 of the Ruleg of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
inform you that Lok Sabha, at its
sitting held on the 29th March,
1976, agreed without any amend-
ment to the Contempt of Courts
(Amendment) Bill, 1976, which was
passed by Rajya Sabha at its sit-
ting held on the 8th March, 1976.”

I THE TAMIL NADU APPROPRIA-
TION BILL, 1976,

. THE TAMIL NADU APPROPRIA-
TION (NO, 2) BILL, 1976.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Sir,
with your permission, I beg to move:

. .- “That the Bill to authorise pay-
ment and appropriation of certain
sumg from and out of the Consoli-
dated Fund of the State of Tamil
Nadu for the Services of the finan-
cial year 1976-77, as passed by the
Lok Sabha, be take into considera-
tion.”

Sir, with your permission, I also
beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of
the financial year 1975-76, as
passed by the Lok Sabha, be taken
into consideration.”



